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BEFORE THE NATIONAL GREEN TRIBUNAL,(SZ), CHENNAI

;Z Original Application No. 16 of 2022

Dr. Lubna Sarwath
....Applicant
_VS_

The Chief Secretary to
Govt. Of Telangana, Hyderabad

..... Respondents

Report filed by the Irrigation Department - R-6

“Tt is to submit that the Hon’ble NGT, Chennai in its order dated 14.11.2024
directed Irrigation department to file the action taken report before the
Hon’ble Tribunal and in this regard, the following is submitted:-

.The Bum-Rukh-Ud-Dowla lake was Preliminarily notified on

17.10.2017(Copy Enclosed- Annexure-I) and process of Final notification is
under process.

. The tank is covered by Sy.No.50/1,50/2, 50/3, 50/6, 41, 40/1,42 of Bum-

rukh-uddin-Dowla (V). It is learnt that most of the lands are patta lands.

. The tank is fed by self-catchment and no natural inlets are available for the

lake. As part of restoration, Weir cum Sluice work was taken up in addition
to existing Sluice (which was repaired and brought to working condition).
Further, sewage from surrounded colonies coming into the lake is diverted
by GHMC Maintenance Wing.

. It is to submit that, as per G.O.MS 168 dt.07.04.2012, a 9 meter of Buffer is

to be maintained if the lakes area is less than 25 acres. Hence buffer zone of
9O meter is to be maintained for Bum-Rukh-Ud-Dowla lake since the area of
FTL of lake is 18.5 acres.

. Lake guards are deployed at the lake for watch and ward at the lake, so that

constructions and C&D waste are controlled at the lake.

. As part of general maintenance of the lake bund is also taken up by clearing

of thick bushes, unwanted trees on the bund which causes loosening of soil
and weakening of bund itself. In additidn we have also constructed weir on
the right flank of tank to facilitate free flow of water.
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. Due to existence of private lands in the FTL/Buffer Zone of the tank there is
constant threat from Pattedars and plot owners for filling lake and
encroaching in the lake. ‘

. Further as per the orders of NGT O.A. No.614 /2018 fencing to the lake was
taken up as part of protection in which fencing was done for a length of 130
meters. Remaining fencing could not be taken up due to legal issues and
local problems.

. Filling of Sy.No.42 with debris and thus altering the FTL contour of tank
and making constructions in the FTL/Buffer zone of the tank were noticed.

10. Complaints were filed at Mailardevpally Police Station (Copies of FIR’s
attached-Annexure-IIl, IV) on the person who has filled the debris in FTL
and made constructions in FTL/buffer zone of the tank.

Further, HYDRAA (Hyderabad Disaster Response and Assest
Protection Agency) demolished the constructions which came up in
FTL/Buffer in survey No 42 and 50 of thetank in coordination with the
Irrigation and Revenue Department. (Photos are herewith attached as
Annexure-V).

In view of the above it is to submit that, we are taking steps for
protection of the tank and for restoration of the tank. This is submitted
for kind information and taking necessary action in the matter.

@/ﬁ. Cn~’
CUTIVE EW(
, HYD.

()}/ NORTH TANKS DIVISI

[IRRIGATION WING UNDER
CONTROL OF GHMC(]
EXECUTIVE ENGINEEF
irigation & CAD Departmerr
North Tanks Division
" ERABAIC
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811222, 1:09.PM AN N EXU RE l lHMDA~Lakes
. Lakes
Lakes
District; Rangareddy v ‘Mandal/Circle { Rajendranagar ~ ifv;'nagc ~~Select Village-- v
Mmoo whr | gweer s % as Lol . er Tame o e i o R o e
Lake 1D, § Lake Namey 5 Search
e a e e i
Search ALL w3
Bynos &
Mo ot et et ¥ fres
Sro Dagisr gedal Yilione WENE R aenls Fedtwinvy  Fmm ~f CADALTRAL  Fimuag
e lake Natdenaton Nofificaten W FILE
- Bufteoie
1 | Rangareddy | Rajendranagar | Mailardev Pally e o |s1 130200 Ciick | Click
Bomrukud-
2 |Rangareddy | Rajendranagar | BUMRUKNUDOWLA fm’ﬁmm 2035 |17-10-2017 Click | Clisk
Park Lake )
3 | Rangareddy | Rajendranagar | Upperpaily i’i‘:ﬂ;“na 2930 125-09-2020 Click | Click
4 |Rongareddy | Rajendranagar | Thrahimbagh g;‘i‘jﬁ |27 |07-06:2014 Click | Click
5 | Rangareddy | Rajendranagar | Gagan Pahad romidla 12931 | 07-06-2014 Click | Crick
& |Rangareddy | Rajendranagar | Gagan Pahad E{i‘;ﬁ‘f: 9930 |23-07-2014 Click | Click
7 |Rangareddy | Rajendranager | Katedhan g;xlsmvu 2943 16-10-2014 Click | Click
8 |Rangareddy | Rajendranagar | Katedhan g“‘lfr'l'l‘:‘g 2028 |03-12-2014 Clitk | Click
9 | Rangareddy | Rejendranagar | Katedhan Pasabal aga1 | 19122005 Click | Click

https:ilakes.hmda.gov.in/SWC/rpt_lakes.aspx/
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FIRST INFORMATION REPORT T.S.2:M. Orders 470,500
.- {Under Section 154 and 157 Cr.R.C)
) 1. District Cyberabad P.S. Mailardevpally Year 2024 FIR No. 117/2024Date 02-02-2024
T - 2: Acts & Section(s): 447,427 IPC, -
- 3.2) Oceurrence of Offence:  Day Friday Date & Time From
= 'Dam & Time To Prior To 02-02-2024 Time Period -
M C 200000 i e
-, b) Information Received at PS.:  Date & Time 02-02-2024 20:30
) \‘ General Diary Reference: Entry No 31 ................................ Date & Time 02-02-2024 20:30
’ 4. Type of Information: Written o —-
M 5. Place of Oceurrence:
= a) Distance and Direetion From P.S.: 1 km, West Beat No.
- b) Address Place Sy No 42 Area/Mundal Rajendra Nagar Street/Village \I\;I:;::;devpally
. City/District Cyberabad State Telangana PIN
v < .c) Tz case, outside the liniit of this Police Station, then -
. Name of .S, District
. ) 6. Complainant / Tnformant:
’ - a) Name Narayana A
b} Father's /Husband's Name
- ’ ¢) DatefYear of Birth Age
. d) Natienality India ¢) Caste
) f) Passport No Date of Issue Place of Tssue
g) Occupation Mobile No.
‘T i 3Rd Floor .
Al M.G Road
. h) Address Hanse No Buddha Area/Mandal Secunderabad  Street/Village
. Bhavan ..
. City/District  RANGA REDDY State  TELANGANA PIN
i 7. Details of known/suspected/unknown acensed with full purticulars:
-
- ) -
~ -




Serinl No: 1

a) Name Unknown

b) Father's /Husband's Name

£) Occupation

d) Caste ¢} Gender
W m e nssrns D ervesssmssmssrssmesmssssarssmemmise L eeemuessseesssars e easseminn
L 4
) Age Natienality
- :
g) Address .
House No Street/Village Area/Mandal
City/District State PIN
" h) PhonetOff) Phone(Resi) Cell No
e T
- - i) Email
-7 Physieal features, deformities and other details of fhe Suspect:
’ i s 1 Date/Year of Height [dentification
Sex L Build Complexion
Nu. Birth (ems) Marks(s)
- I 2 3 4 5 6 7
. 1 ‘
Deformalities! . ) . .
Lo Teeth | Hair | Eyes | Habbit(s) Dress Habii(s) Lunguages/ Dialect
R 4 Peculiarities
- 8 9 10 1 12 13 14
- -
: . Place Of Offence
Burn Mark Leucoderma Mole Sear Tattoo
o
. i3 16 17 13 19
- 8. Reusons for delay in reporting by the complainant / informant:
No dealy
. 9. Particulars of properties stolen/involved (Attach separate sheet, if necessary):
-
o




F - t s - . T
'J’/f - - A ———t
! . -
AR
i ]
; -
\ - 10. Total value of property stolen:
-
11.Inquest Report/ U.D. Case e
. 12. Contents of the complaint / statement of the complainant or informant: :
. IN THE COURT OF THE HONEBLE X!l ADDL METROPOLITAN
i MAGISTRATE CYBERABAD AT RAJENDRANAGAR
- . Honored Sir,
) On 02,02.2024 at 2030 hours received complainant From Sri. A. Narayana, B. Tech, Executive
- . njoining, North Tanks Division, 3rd fioor, Buddha Bhavan, M.G. Road, Secundrabad. in which reads as
< _ under follows.
Facts of the case are that on 02.02.2024 at 2030 hours received a complainant from Sri. A, Nz
rayana, B. Tech, Executive Enjoining, North Tanks Division, 3rd floor, Buddha Bhavan, M.G. Road, Set
‘. undrabad, in which he stated that he inspected the Govt. Land in Sy. No. 42 of Bum-rukh -uddin-Dowle
3 (V) and noticed that'some person (s) are criminal trespassed in the above with vehicles Br. Nos. TS05
* UA7752, 2) TS12UC2964, 3) TSO07JB5769, 4) TS12EUB420, 5) AP03U3062, 8) APOSVO846, 7) APQ9Y
oo 1204, B) AP36X0897, 9) AP29W3213, 10y CGO6M0641 and dumping of debris to occurring FTL/Buffer
- of Bum-rukh-udding Dowla. Hence, he requested to fake necessary action in this regard, Hence the FI
. R Hence the FIR.
- Received On 02.02.2024 at 20:30 hours
As per the contents of the above petition, | registered case in Cr. No. 117/2024 UJs 447,427 IPC. a
o nd the investigation entrusted to Ramulu SIP
-
. Sd/-
t - Station House Officer,
PS Mailardevpally, Cyberabad.
- 13. Action taken:
- A
- Since The above informafion reveals coninission of offence(s) U/s as mentioned at item No:
- 1) Registered the case and took up the investigation or Name NARSING RAMULU
he 2) Dirceted fo tuke up the Investigation or Rank: Sl No. 19221
¢ 3) Refused investigation due to
. . 4) Transferved to P.S District on point of jurisdiction.
- ELR. read over to the complainan / informant, admitted fo be-correctly rccux:lcd and
a copy given to the complainant /informant, free of cost.. ]
+ R.O.AC /CK
4 Signature / Thumb impression of the Signature of Offiter in charge, Police
" - complainant / informant. Stution
-«
- .
-
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- FIRSTINFORMATION REPORT T.8.P.M. Orders 470,500
i - (Under Scetion 154 and 157 CrlLC)
" 1.District Cyberabad .S, Mallardevpally VYear 2024 FIR No. 207/2024Date 05-03-2024
’ 2, Acts & Section(s): 447,430 IPC, 3 POPPA,
. - 3. n) Occurrence of Glfences Day Tuesday Date & Time From
- Date & Time To Prior To 05-03-2024 Time Perind
> 20:00:00 ——
~. b) Information Received at 2S.: Dale & Time 05-03-2024 21:00
) General Diary Refercuce: Entry No 45 Date & Time 05-03-2024 21:00
L . 4. Type of lnformation: Written
.‘ « . 5. Place of Oceurrence:
% . a) Distance and Direction Frem P.8.: 2 km, North-West Beat No.
% ) - - at Sy. No. 42, at
é ' b) Address Place Bum' rukh Uddin Area/Mandal Rajendra Nagar Street/Village Mailardevpally
¥ - Dowia, . Village
- Malardovpally e :
I City/District Cyberabad State Telangana PIN
‘ . c) In case, outside the limit of this Police Station, then
- ] Nameof BS. . District )
;i. -7 6. Complainant / Inliornmut: A
3‘ B . a) Name Viswam Kumar D
‘ . o b) Fathier's /ITusband’s Name
. <) Date/Year of Birth A Age
| 3 d) Nationality India ¢) Caste
.;}I . _ f) Passport Ne Date of Issue ) Place of Issue e
.' - - g) Occupation Engineers Mobile No. 9908017193
i
- I} Address HouseNe ArenIM:mdal-5€j§§2{_&p§gi{ ------- Street/Village
. City/District  RANGA REDDY . __State TELANGANA «  PIN T
;{ , . T 7. Details of known/suspected/unknown accused with full particulars:
%@‘ . ' SerinlNo: 1
1 SR OO
E-Z i ) a) Name  Ali bin Mohammad bhakam
Ei . b) Father's /Husbund's Name )
},g . ¢} Occupation d) Caste ¢) Gender Male
},_I' - 1) Age Natlonnlilymvlndia
'.{ :‘ - g) Address
' . HouseNo Steeet/Village Area/fandal "3 -53;“‘
i
g e « -




- ».

State I

............

Phene(Resl) Cell No

City/Distriet

i Phanc(Of1)

............

) B e AR SRRSO AR AL

Physienl features, deformities aml other detnils of the Suspecl:

o3 fentification j
S Yate/Year of Height , It
5 Sex Date/Vear o Buill Complexion Marls(s)
No. Birth (cms) 3
! 2 3 4 5 6 7
1 .
Delormalities/ . .
e Teeth | Hair | Eyes | Habbit(s) | Dress tabit(s) Languages/ Dialect
. Peculiavitics
3 9 10 1 12 13 ' 14
Place Of Offence
Burn Mark Leucoderma Mole Scar Tattoo
15 16 17 18 19

8. Reasons for delay in reporting by the complainant / informant:

No Delay

9. Particulars of properties stolen/involved (Attach separate sheet, if necessary):

10. Total value of property stolen:

11.Inquest Report/ U.D. Case

12. Contents of the complaint / statement.of the complainant or informant:

IN THE COURT OF THE HONEBLE X!l ADDL METROPOLITAN
MAGISTRATE CYBERABAD AT RAJENDRANAGAR
Honored Sir,
On 05.03.2024 at 21:00 hours received from Sri. D.Viswam Kumar, Asst Executive Engineer, Tan
ks joining, North Tanks Division 9908017193.in which reads as under follows.

i Facts of the case are that on 02.02.2024 at 2030 hours received a complainant from Sri.
D.Viswam Kumar, Asst Execulive‘Englneer, Tanks joining, North Tanks Division §908017193, in which
he stated that one person by Name Ali Bin Mohammad Bhakam is involvement in the Filling Of FTL an

. d disturbing the nature of the water body and as per notice issued to him is clear that he has involved i
n the dumping of the FTL land he has involved in the act of filling which has led to closure of outlet of ta
nk and reducing the capacity of tank by dumping gravel debris and may lead to inundation of upstrea
m colonies In the future if not restore, it is also seen that he has removed the fencing poles laid for the
protecl.fon of the Jake thus damaging the Govt. Properly , Mailardevpally, Hence complainant requeste
d to take necessary action in lhis regard. Hence the FIR Hence FIR.

«

e WA,




> D

Received 05.03,2024 at 21:00 hours

As per the contents of the above pelition, ! registered a case with Cr. No. 207/2024 U/s Uls 447,430 i
PC And Sec 3 Of PDPP Act.and investigation entrusted to Ramulu SIP
. Sd/-
Station House Officer,
PS Mailardevpally, Cyberabad. *

13. Action taken:

Since The above information revenls commission of offence(s) Ufs as mentioned at item No:

- 1) Registered: the case aud {ouk up (he investigation or Name MARSING RAMULU
2) Directed to take up the Investigation or Rank: Sl No. 19221
~ 3) Relused investigation due o
. :
. 4) Transferred to .S District on point of jurisdiction:
- e -
2t ELR. read over (o the complainant / informant, admiited to be correctly recorded and
- a copy given to the complainant /informant, free of cost. I
ROA.C .Q/QM -
~ . Signature / Thumb impression of the Signature of Officar in charge, Police
. M. . -
. complainant / informant. Station
) ' Name PENDEM MADHU
: Rank Inspector No—
e 15.Date and time of dispatch (o the court: :
H ; L2 2
i
i * -
t -
f. -
1% - ~
:
"! -
S o
i-
le o )
i
a ;
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.
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' GOVERNMENT OF TELANGANA
IRRIGATION & CAD DEPARTMENT
To,
The Station house officer,

Mailardevpally Police station
Mailardevpatly

6862 s M

Sir,

Suls GHMC ~ WB - Bum-sukh-uddin-Dovla - damaging the Govl Proparty,

obslruction to water flow and ilogal dumping by vehicles i FTL/Butfer of fank
and filling up fank ~ Requested to Intiale action ~Reg

o
¢

Ref:- 1.Hon'ble High Court WP.N0.2052 of 2023 d1.28,03.2023.
2, Nolice to Ali Bin Mohammad Bhakam DI07.02 2024
3. Letter of Al Bin Mohammad Bhokam D! 12.02.2024
4. Nolice to Alj Bin Mohammad Bhakam D1.23,02,2024

o TR

LR T

. - the Bum-Rukh-Uddin-Dowla is a tank in Bum-Rukh-Uddin-Dowla {V) silaled at Lat.
- . 17*1957.5%Long 78°2629.778" siluated opposita 1o NPA vith an FTL area of 18 Actes

Itls to subm that, one All Bin Mohammad Bhakam, the pelitioner i vide WP 14 ciled
- was issuec notices by vide 2% and 4™ ciled regarding his invalvement in the filting of FTL and
disturbing the nalture of the waler body and as per nolices Issued to him itis clear thal he has

involved in the dumping of the FTL land in Sy.No 42. copies of nolices 1ssued to Peritioner
- atlached

Further, it is also scen thal the petilioner Al Bin Mohammad Bhakam has involved in
- the act of filing which has led to closure of oulle! of tank and reducing the capacity of tank by
dumping gravel debris and may lead lo inundation of upslream colonies i the fulure if not

restored, it is also seen that he has removed the fencing pales faid for the protection of the
- ) lake thus damaging the Gowt. property.

In view of the atove, | request the Stalion House officer lo {ake necessary action

against persons menbioned above for encroachment of lake bed by dumping of debris and
- T damaging govt propery.

Encl:- As abave

. Yours faithfully,
.- R peeted 09 o802] 1w gt Ui
/ ] 'H"‘;C i.Vnswam K‘f‘““’- )
The pey the Contoils qrIRC e emhetron
- boue (bjﬁ"}fmd, 9, W@M 9908017193
4 come o UMD ot -

- sy uut, 430, dpe ad et QL'PDPPM':
- S o Twctkgmw emfaguites) fo if- ot

e
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3 oPs Map Camer|

Shivarampally Jagir, Telangana, India

Plat 4, Opp NPA, Raghavendra Nagar, Shivarampally Jagir, Hyderabad, Telangana 500052,
india

Lat 17.332835"°

Long 78.44016°

10/08/24 03:26 PM GMT +05:30
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Hyderabad, Telangana, India
8-13-139-76, Kings Colony, Nawab Saheb Kunta, Hyderabad, Shivarampally Jagir,

Telangana 500052, India
Lat 17.332005°

Long 78.446237°
10/08/24 03:13 PM GMT +05:30
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Hyderabad Telangana, India

8CMR+48M, CSK Ln B, Raghavendra Nagar, CSK Colony, Shivarampally Jagir, Hyderabad, Telangana
500052, India

Lat 17.332942°

Long 78.441263°

10/08/24 11:30 AM GMT +05:30
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n GPS ap Came
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Shivarampally Jagir, Telangana, India

8-13/71/D/1/A, Raghavendra Nagar, Shivarampally Jagir, Hyderabad, Telangana 500052,
India

Lat 17.33126°

Long 78.441483°

10/08/24 02:23 PM GMT +05:30
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St n GPS Map Camera

Hyderabad, Telangana, India

Namath Manzil, 8-13-139-P-109, Kings Colony, Nawab Saheb Kunta, Hyderabad, Shivarampally Jagir,
Telangana 500052, India

Lat 17.332212°

Long 78.444227°

10/08/24 07:58 AM GMT +05:30
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EJ 6Ps Map came

¢ Shivarampally Jagir, Telangana, India
8CMR+55Q, Shivrampalli Village, Shivarampally Jagir, Hyderabad, Telangana 500264,
India
Lat 17.332893°
Long 78.440549°
10/08/24 03:32 PM GMT +05:30
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Hyderabad, Telangana, India
8CMR+48M, CSK Ln B, Raghavendra Nagar, CSK Colony, Shivarampally Jagir, Hyderabad,

Telangana 500052, India
y. Lat17.332888°
" Long 78.440638°
10/08/24 12:20 PM GMT +05:30
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Municipal Administration and Urban Development Department - Andhra
Pradesh Building Rules, 2012 ~ Orders — Issued,

MUNICIPAL ADMINISTRATION AND URBAN DEVELOPMENT (M) DEPARTMENT

G.0.Ms.M0.168 Dated: 07.04.2012
Read the following:

G.0.Ms.No.483 M.A & U.D. Department, dated 24-08-1998
G.0.Ms.No.541 M.A & U.D. Department, dated 17-11-2000
G.0.Ms.No.33 M.A & U.D. Department, dated 03-03-2001
G.0.Ms.No.86 M.A & U.D. Department, dated 03-03-2006
G.0.Ms.No.171 M.A &-U.D, Department, dated 19-04-2006
G.0.Ms.No.623 M.A & U.D. Department, dated 01-12-2006
. G.0.Ms.No.17 M.A & U.D. Department, dated 10-01-2007
8 G.0.Ms.No.678 M.A & U.D. Department, dated 07-09-2007
9. G.0.Ms.No.736 M.A & U.D. Department, dated 03-10-2007
10.G.0.Ms.No.744 M.A & U.D. Department, dated 04-10-2007
11.6.0.Ms.No.279 M.A & U.D. Department, dated 01-04-2008
12.G.0.Ms.No.281 M.A & U.D. Department, dated 01-04-2008
13.G.0.Ms.No0.302 M.A & U.D. Department, dated 15-04-2008
14,6G.0.Ms.No.569 M.A & U.D. Department, dated 23-08-2008
15.6.0.Ms.Nu.249 M:A & U.D. Department, dated 16-03-2009
16.G.0.Ms.No.450 M.A & U.D. Department, dated 13-10-2010
17.G.0.Ms.No.34 M.A & U.D. Department, dated 22-01-2011
18.G.0.Ms.No.45 M.A & U.D. Department, dated 28-01-2011
19.G.0.Ms.No.82 M.A & U.D. Department, dated 21-02-2011
-~ oo -~

NouAwNE

ORD :

1. In the references read above, Government have issued Comprehensive
Building Rules and other related rules which are applicable to Municipal
Corporations, Municipahties, Nagar Panchayats and areas covered by Urban
Development Authorities in the State. These Buxldmg Rules are regulating the
building activities in above areas.

2. Government censider that there is a need to bring comprehensive and
: uniform building stipulations in the State and therefore decided to issue
Andhra Pradesh Buildings Rules.

3. A copy of this Order is available on the Internet and can be dccessed at the
address http://goir.ap.gov.in/.

4. The following notification shall be published in an Extraordinary issue of
Andhra Pradesh Gazettere‘ dated:09-04-2012.

{BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

B. SAM BOB
PRINCIPAL SECRETARY TO GOVERNMENT
To
The Commissioner, Printing, Stationery & Stores Purchase Department, Hyderabad
for Publication of the Notification in the Gazettee and furnish 1000 copies.
The Director of Municipal Administration, Hyderabad A.P, Hyderabad,
The Director of Town & Country Planning, A.P. Hyderabad,
The Commissioner, Greater Hyderabad Municipal Corporation, Hyderabad,
The Metropolitan Commissioner,
Hyderabad Metropolitan Developrment Authority, Hyderabad,
All Viice Chairmen of Urban Development Authorities,
P.T.O.
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All Municipal Commissioners in the State through Director of Municipal
Administration, Hyderabad A.P, Hyderabad,
The Chairman & Managing Director, APTRANSCO, AP, Hyderabad,
The Commissioner & Inspector General of Registration & Stamps, A.P Hyderabad.
The Managing Director, Hyderabad Metra Water Supply & Sewerage, Hydérabad.
Copy tos
The Law {A) Department, (2 copies)
The Revenue (R&S) Department,
The Energy Department.
SF/SC
//FORWARDED BY ORDER//

SECTION OFFICER
NOTIFICATION

In exercise of the powers conferred by Section 585 read with 592 of the
Greater Hyderabad Municipal Corporation Act, 1955; Proviso under sub
section (1) read with sub section {(2) of Section 14, 32, 46 and 58 of the
Andhra Pradesh Urban Areas (Development) Act, 1975; Section 56 (1) of
Hyderabad Metropolitan Development Authority {HMDA) Act, 2008;
Section 18 of the Andhra Pradesh Municipal Corporations Act, 1994;
Section 326 of the Andhra Pradesh Municipalities Act, 1965 and Section
44 (1)} of the Andhra Pradesh Town Planning Act 1520 and in
supersession of all the existing rules on the subject, the Government of
Andhra Pradesh hereby Issue the following rules applicable to all Urban
Development Authority areas and Urban local Bodies together with Gram
Panchayat areas in the State covered in Master Plans / General Town Planning
Schemaes / OQutline Development Plans.

RULES

1, SHORT TITLE, APPLICABILITY & COMMENCEMENT:

(a) These Rules may be called *The Andhra Pradesh Building Rules -
2012,

{b) They shall apply to the building activities in the areas failing in;
(i) Hyderabad Metropolitan Development Authority {(HMDA),
(iiy All Urban Development Autharities,
(iif) All Municipal Corporations,
(iv) All Municipalities,
(v) All Nagar Panchayats,

{vi) Gram Panchayat areas covered in Master Plans/General Town
Planning Schemes notified under Andhra Pradesh Town Planning
Act, 1920 and
(vii) Industrial Area Local Authority (IALA) / Special Economic Zone
{SEZ) notified by Government.
{c) These rules shall apply to all building activity. All existing rules,

regulations, byelaws orders that are in conflict or inconsistent with these
Rules shall stand madified to the extent of the provisions of these rules,

{d) They shall come in to force from the date of publication in the Andhra
Pradesh Gazettee.

2. DEFINITIONS: In these rules,

(a) ‘Competent Authority® means:

(iy The Metropolitan Commissioner, Hyderabad Metropolitan
Development Authority in HMDA area exclusive of Greater
Hyderabad Municipal Corporation (GHMC) Area,

(i) The Commissioner, Greater Hyderabad Municipal Corporation
(GHMC)
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(i) The Vice Chairman of the respective Urban Development
Authority.

(iv} The Director of Town & Country Planning in case of Municipal
Corporations, Municipalities, Nagara Panchayats not covered in
Urban Devélopment Authorities and Gram Panchayat areas covered
in Master Plans / General Town Planning Schemes notified under
Andhra Pradesh Town Planning Act, 1920.

*Enforcement Authority’ means:

(i) The Metropolitan Commissioner, Hyderabad Metropolitan
Development Authority.

(iiy The Vice Chairman of the respective Urban Development Authority.
(iii) The Commissioner of respective Urban Local Body.
{iv) The Executive Authority of the Gram Panchayat.

(v) The Executive Authority of the Special Unit created as the case
may be for the purpdse of sanctioning and monitoring building and
development activity, as applicable.

‘Group Development Scheme’ s reckoned as development of
Residential Buildings in a Campus or Site of 4000sq.m and above in
area and could be row houses, semi-detached, detached Houses,
Apartment blocks or High-Rise buildings or mix or combination of the
above.

*Group Housing’ means the development of building having 5 or more
multiple dwelling units and common services on a given site or plot in a
single or multiple blocks without customary subdivision of land by way
of individual plats.

*Height of Building’ means height measured from the abutting road
and in case of undulated terrain height can be considered as average of
the corresponding ground level. The parapet wall, staircase head room,
fitt room, water tank are excluded from the height of the building.

*High-Rise Building” means a building with 18m or more in helight.
However, chimneys, cooling towers, boiler rooms, lift machine rooms,
cold storage and other non-working areas in case of industrial buildings
and water tanks and architectural features in respect of other buildings
are excluded.

‘Parking Complex/Parking Lot’ means premises either built or open
which is utilized purely for parking of vehicles permitted in specific
areas.

‘Sanctioning Authority’ means:

(i) The Metropolitan Commissioner, Hyderabad Metropolitan
Development Authority.

(i) The Vice Chairman of the respective Urban Development Authority,
{lii} The Commissioner of respective Urban Local Bady.
(ivy The Executive Authority of the Gram Panchayat.

(v) The Executive Authority of the Special Unit created as the case
may be for the purpose of sanctioning and monitoring building and
development activity, as applicable.

‘Transferable Development Right {TDR)’ means an award specifying
the built up area an owner of a site or piot can sell or dispose or utilize
elsewhere, in lisu of surrendering land free of cost which is required to
be set apart or affected for public purpose as per the Master Plan or in
road widening or covered in recreational use zone, etc. The award is in
the form of a TDR Certificate issued by the Competent Authority.

Terms and expressions which are not defined in these Rules shall
have the same meaning as in the respective rules / regulations / bye-
laws of the respective local authorities and as defined in the Natlonal
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Building Code as the case may be, unless the context otherwise
requires.

3. RESTRICTION OF BUILDING ACTIVITY IN THE VICINITY OF CERTAIN
AREAS:

{a) Water Bodies

(i) No building / development activity shall be allowed in the bed of
water bodies like river or nala and in the Full Tank Level (FTL} of
any lake, pond, cheruvu or kunta / shikam lands.

Unless and otherwise stated, the area and the Full Tank Level
(FTL) of a Lake / Kunta shall be reckoned as measured and as
certified by the Irrigation Department and Revenue Department.

{ii) The above water bodies and courses shall be maintained as
Recreational/Green Buffer Zone and no building activity shall be
carried out within:

(1) 100m from the boundary of the River outside the Municipal
Corporation / Municipality / Nagara Panchayat limits and 50m
with in the Municipal Corporation / Municipality / Nagara
Panchayat limits. The boundary of the river shail be as fixed and
certified by the Irrigation Department and Revenue Department.

{2} 30m from the FTL boundary of Lakes / Tanks / Kuntas of area
10Ha and above.

(3) 9m from the FTL boundary of Lakes / Tanks / Kuntas of area
less tham 10Ha / shikam lands;

(4) 9m from the defined boundary of Canal, Vagu, Nala, Storm
Water Drain of width more than 10m.

(5) 2m from the defined boundary of Canal, Vagu, Nala, Storm
Water Drain of width up to 10m.

(ii Unless and otherwise specified In the Master Plan / Zonal
Development Plan.

(1) In case of (i) (1) & (2) above, the buffer zone may be utilised
for road of minimum 12m width, wherever feasible,

{2y In case of (i) (2) above, in addition to development of
recreational / green belt along the foreshores, a ring road or
promenade of minimum 12m may be developed, wherever
feasible.

(3) The above buffer zone to be left may be reckoned as part of tot
lot or organized open space and not for setback requirements.

(iv)In case of Protection of Catchment area of QOsmansagar and
Himayatsagar lakes covered under the G.0.Ms.No.111l MA dated
08.03.1996, the restrictions oh building and development activity
imposed there in shall be applicable in Hyderabad Metropolitan
Development Authority (HMDA) area.

(v) In case of areas along the Sea Coast, the Coastal Regulation Zone
(CRZ) regulations shall be followed.

{b) Railways

The distance between the Railway Property Boundary and the edge of
the building shall be 30m as per Indian Railways Works Manual or as
per No Objection Certificate (NOC) given by the Railway Authorities.

{c) Electrical Lines

(i) In case of sites in the vicinity of High Tension Electricity
Transmission Lines besides taking other safety precautions, a
minimum safety distance {(both vertical and horizontal} of 3m shall
be maintained between the building and the High Tension Electricity
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Lines and 1.5m shall be maintained between the building and the
Low Tension Electricity Lines.

(if) In case of Electricity Tower lines, the land ali along below the tower
line shall be developed as green belt to an extent of the width of
tower base and on either side of green belt there shall be a
minimum of 10m wide roads or as defined in the Master Plan.

(d) Airport
{i) Building Restrictions

(1) For building activity within the Restricted Zone / Air Fuhrf\ej Zone
near the airport, necessary clearance from the concerned Alrport
Authority shall be obtained.

(2) The building heights and other parameters shall be regulated as
per the stipulations of the Airport Authority of India as notified in
Gazette of India Extraordinary (5.0.1589) dated 30-06-2008 and
as amended from time to time by Ministry of Civil Aviation,
Government of India.

(3} Irrespective of their distance from the aerodrome, even beyond
22km limit from the Aerodrome Reference Point, no radio masts
or similar installation exceeding 152m in height shall be eracted
except with the prior clearance fram Civil Aviation Authorities.

(4) In respect of any land located within 1000m from the boundary of
Military Airport no building is allowed except with prior clearance
from the concerned airport authority with regard to building
height permissible and safe distance to be maintained between
the building and boundary of the aerodrome.

(ii) Other Structures

(1) No chimneys or smoke producing factories shall be constructed
within a radius of 8km from the Airport Reference Point.

{2) Slaughter House, Butcheries, Meat shops and Solid Waste
Disposal Sites and other areas for activities like depositing of
garbage which may encourage collection of high flying birds, like
eagles and hawks, shall not be permitted within 10 km from the
Airport Reference Point.

(3) Within a 5km radius of the Aerodrome Reference Point, every
structure/instaliation/building shall be designed so as to meet the
pigeon/bird proofing requirement of the Civil Aviation Authorities.
Such requirement may stipulate the prohibition of any cavity,
niche, or other opening on the exterior of such
building/installation/structure so as to prevent the nesting and
habitation of pigeon or other birds.

{e) Provisions laid under Environmental Impact Assessment
Notification-2006:

As per the provisions laid under the EIA Notification $.0.1533,
Dt.14.9.2006 and it's amendment dt.01.12.2009 issued by MOES&F,
GOI and Notifications issued from time to time with reference to
“Building / Construction Projects/ Area Development Projects and
Townships” complying with the following threshold limits fall under
category B and are required to obtain prior Environmental
Clearance (EC) from State Environmental Impact Assessment
Authority (SEIAA), Ministry of Environment and Forests,
Government of India.
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